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SUBJECT:— Forwardina of copies of the Orde.s passed by 
the Central Rdminitra€ive Tribunal,Bangalore. 
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Please find enclosed here'.Ljith a, 00py o'f the 
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CENTRAL ADI'iINISTRATIVE TRIBUNAL: BANGALORE BENCH 

ORIGINAL APPLICATION NUMBER 911 OF 1993 

THURSDAY THIS THE 3RD DAY OF FEBRUARY,1994. 

14r. Justice P. K. Snyamsundar, 

Mr.  .T. V. Ramanan 

Abdul Waneed, 
Aged 45 years, 
S/o late Abdul Mazeed, 
No.169(4), Police Nanjaiah Lane, 
Grama Devatha Street, Adugodi, 
Bangalore-560 030. 

Vice-Chairman. 

Member (A) 

Applicant. 

(By Advocate Dr.i1.S.Nagaraja) 

V. 

The Director, 
Te1ecomiiunications, 
Bangalore Area, Bangaiore-560 009. 
The Chief Superintendent, 
Central Telegraph Office, 
Bangaiore-560 001. 

Union of India, 
represented by Secretary to Government 
of India, iiinistry of Coruuiunications, 
New De1ti. 	 .. Respondents. 

(By Standing Counsel Shri i'i7 S.Padmarajaian) 
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.. iir.Justice P.K.Shyamsundar,Vice-Chairinan:- 

e have heard both sides. We think it appropriate to direct 

the applicant to exhaust the remedy of a revision petition avail-

able under the statute before coming back to us. We therefore, 

direct the applicant to exnaust the aforesaid remedy before 

V 

	

	coming back to us. With this observation, we dispose of this 

application for the present. Dr. ii.S.Nagaraja, learned counsel 

for the applicant seeks for continuation of the interim order 

of stay forcing recovery order to be effected from his client. 
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We direct continu&tion of the said interim order subject to 

the applicant fili.6  revisi n petition within one month from 

the date of receip of a c:, py of this order by the applicant. 

Tne aforesaid stay orde w,.11 continue till tne disposal of 

tile revision petiti )n. We iso reminu tne revisional authority 

that wtiile disposin 	of trie 	eV1S1OII petitioii, 	it is only appro- 

priate 	to make 	a 	peaking 	rder 	giving 	raons in 	sukiport 	of 

whatever oroer is liLçde. 	iO (DSLS. - 
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